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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION NO. 55 OF 2026 (WZ2)

I.A. NO.203 OF 2026 (WZ)

Mohammed Sharif Zamiruliah Khan ...Applicant
Versus
Mabharashtra Pollution Control Board

& Ors. ...Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF THE RESPONDENT NO.4

TO LLA. NO.203 OF 2026 (WZ)

I, Abizar Shaikh Patanwala, the Trustee of the Respondent No.4 (Saifee
Burhani Upliftment Trust) having Office 3rd Floor, Al-Ezz Building, Sector 6,
Ibrahim Rehmatullah Road, Mumbai-400 003. do hereby state on solemn

affirmation as under:

. Iam filing this Affidavit-in-Reply to oppose the contents of the Interim
Application preferred and reliefs sought by the Applicant in the above
captioned matter and in order to place on record certain important and
correct facts. I have perused the documents brought on record by the
Applicant and have understood the contents of the Interim Application

and on the basis of the documents and information available in relation
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to the said issue, I am filing this Affidavit-in-Reply to oppose the grant
of any reliefs including interim reliefs to the Applicant as prayed for in
the present Application. I crave leave to file a further additional

Affidavit-in-Reply as and when sought necessary.

At the outset, I deny each and every averment and allegation made in the
present Interim Application, which is contrary to and/or inconsistent with
what has been stated in the present Affidavit-in-reply and nothing stated
in the Interim Application shall be construed as an admission for the want
of any specific and para-wise denial or non-traverse unless and until the

same is specifically admitted hereinafter.

I say that the Original Applicant has preferred the present Interim

Application seeking the following reliefs:

a. “Direct the Respondent No. 3 M/s Lonavala Construction
Company (working under the aegis of Respondent No. 4 Saifee
Burhani Upliftment Trust) to stop the operation of the RMC plant
located at located at 3571, 3572, 1/3572, 3573 To 3576, Sector 8,
Yakub Lane, Next To Hussainiya Marg, Bhuleshwar Division,
Mumbai, on the grounds that the RMC plant is evidently operating
in breach of the conditions of the Consent to Operate dated

25.03.2024.
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b. Direct the Respondent No. I MPCB to revoke the Consent to
Operate dated 25.03.2024 granted to Respondent No. 3 M/s
Lonavala Construction Company (working under the aegis of
Respondent No. 4 Saifee Burhani Upliftment Trust) due to the
material breach and non-compliance of the directions of the said

Consent to Operate

c. Direct the Respondent No. I MPCB to take exemplary punitive
measures action against the wilful disobedience of law and
directions by the Respondent No. 3 M/s Lonavala Construction
Company (working under the aegis of Respondent No. 4 Saifee

Burhani Upliftment Trust) so that they ensure future compliances.

d. Impose appropriate penalty upon Respondent No. 3 M/s Lonavala
Construction Company (working under the aegis of Respondent
No. 4 Saifee Burhani Upliftment Trust) for not complying with the

directions of Respondent No. 1 and contravening the laws.

e. For any other orders as this Hon'ble Tribunal may deem fit in the

interest of justice.

b) Pass such other order as this Hon’ble Tribunal may deem fit and

proper in the interest of justice.”
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4. At the outset, [ say that the present Original Application and the Interim
Application has been preferred by the Applicant under Sections 14, 15
and 20 of the National Green Tribunal Act, 2010 alleging that the Captive
Ready Mix Concrete (RMC) Plant operated by Respondent No.3 — M/s
Lonavala Construction Company under the aegis of Respondent No. 4 (at
the Bhendi Bazaar Redevelopment Project) is functioning in breach of
the Consent to Operate granted by the Respondent no. 1 Maharashtra
Pollution Control Board ("MPCB"). The Applicant has also alleged that
this has resulted in alleged air and noise pollution and has caused
inconvenience to the residents in the vicinity. On the basis of the said
allegations, the Applicant seeks interalia revocation of the Consent to
Operate dated 25 March 2025, closure of the RMC Plant, imposition of
environmental compensation and initiation of punitive action against

Respondent Nos.3 and 4.

5. The Hon’ble NGT vide Order dated 28 April 2026 has issued Notice to
the Respondents while admitting the OA. The Hon’ble NGT also directed
the Respondents to file their replies within four weeks however due to
religious festivities and travel, the Respondent No.4 could not file its
reply within four weeks, however, [ hasten to add that the Respondent
No.3 has not violated conditions No.11,15,16 and 17 of the Consent to

‘Operate dated 25 March 2025 and therefore it is important that this
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I respectfully say that the allegations forming the basis of the present
Original Application and the Interim Application are factually incorrect,
legally untenable and are founded upon an incomplete and misleading
narration of the regulatory proceedings undertaken by the Respondent

no.l MPCB and thus are denied

Before dealing with the allegations and averments made in the Original
Application and the Interim Application, it is important to set out certain
factual aspects which go to the root of the matter and which have a direct

bearing on the present original application:

a. I say that, this Respondent is a Trust registered under the
Maharashtra Public Trust Act, 1950 and is involved in various
charitable initiatives and activities. Amongst its public interest and
charitable activities is the redevelopment of Bhendi Bazaar area.
One of the main objectives of the Respondent no. 4 is the
upliftment of the lives of more than 20,000 residents of the Bhendji
Bazaar area admeasuring 16.5 Acres and comprising 280 separate

cadastral survey numbers.

b.  For this purpose, the Respondent no. 4 is undertaking Cluster
Redevelopment Scheme under 33(9) of the DCR, 1991 and now
under Development Control & Promotion Regulation 2034

(“DCPR-2034”) at Bhendi Bazar, “C” Ward, Mumbai-400 003
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(“said Project”). The said Project has been approved by the
Government of Maharashtra and more than 95% occupants of the
said area have given their irrevocable consents in favour of this
Respondent. [ say that the said Project being of grcat magnitude is
being implemented by this Respondent in phase wise manner. [ say
that about 99% occupants in the Cluster from the said area have
already vacated their structures and have shifted to transit
accommodation provided by this Respondent. [ say that this
Respondent has till date provided Permanent Alternate
Accommodation to about 2,000 occupants/tenants. The Copies of
all relevant permissions obtained from the Government of
Mabharashtra and High Power Committee for the implementation

of the said Project are annexed hereto and marked as Exhibit “A

Colly”.

I say that Regulation 57 (xi) of the Development Control &
Promotion Regulation 2034 permits operation of a Captive Ready-
Mix Concrete Plant for development and construction activity. A
relevant extract of Regulation 57 of the Development Control &
Promotion Regulation 2034 is annexed hereto and marked as

Exhibit “B”.

I say that execution of the said Project was challenged by one Mr.

Sayyed Usman by way of Original Application No. 98 of 2019
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(WZ) before the Hon’ble National Green Tribunal. I say that the
Hon’ble National Green Tribunal by its order dated 20March2020
was pleased to constitute a Joint Committee comprising of (i) State
Level Environment Impact Assessment Authority (ii) Maharashtra
State Pollution Control Board Collector of Mumbai Suburban. |
say that the said Joint Committee submitted its report dated 11
September 2020 to the Hon’ble National Green Tribunal. I say that
the Hon’ble National Green Tribunal after perusing the said Report
by its order dated 17 January 2022 was of the opinion that requisite
clearances have been obtained and EC conditions are followed by
this Respondent hence disposed of Interim Application No.145 of
2019 preferred by Mr. Sayyed Usman in the said Original
Application. A copy of the said Order dated 17 January 2022 is

annexed hereto and marked as Exhibit “C”.

[ say that thus considering the above factual aspect of the project
being carried out by the Respondent no. 4, the present original
application ought not to be entertained. Further it is important to
note that no conditions of the Consent to Operate dated 25 March
2025 are being violated either by Respondent No.3 and
Respondent No.4 and thus it is humbly submitted that no
interference by the Hon’ble NGT in the Original Application or the
Interim Application is called for. Further the balance of

convenience, equity, irreparable loss or harm and prima facie case
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are in favour of the answering Respondent and thus no injunction

ought to be granted by this Hon’ble Tribunal.

Before dealing with the averments of the application in a para wise

manner, | say that the original application ought to be dismissed among

the following preliminary reasons:

a.

The Respondent no. 3 is operating a Captive Ready Mix Concrete
Plant for the project of the Respondent no. 4 in accordance with
law and in consonance with permissions issued by the appropriate

authority time to time;

Neither the Respondent no. 3 nor the answering Respondent have
violated any norms under the Respondent no. 1 MPCB consent to
operate dated 25 march 2025 nor have they violated provisions of
the Water (Prevention And Control Of Pollution) Act, 1974 and

Air (Prevention and Control of Pollution) Act 1981 ;

Neither the Respondent no. 3 nor the Respondent no. 4 have
violated any of the MPCB guidelines including and not limiting to
guideline date 15 November 2016 and 17 October 2025 — guideline
for ready mix plant for sitting criteria of RMC plant in the state of
Maharashtra; the Noise Pollution (Regulation and Control) Rules

2000; A copy of the Guideline dated 15 November 2016 and 17
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October 2025 is annexed hereto and marked as Exhibit “D-

Colly”.

The Captive Ready Mix Concrete Plant is operated only during
permitted working hours. The allegations made by the Applicant
regarding nuisance caused by operation of Captive Ready Mix

Concrete Plant are fallacious and preposterous.

Respondent no. 3 has always maintained noise levels at
construction site within the approved and acceptable decibels
limits and is taking all precautions to preclude noise and air
pollution caused from operation of Captive Ready Mix Concrete

Plant.

Furthermore, heavy vehicles supplying construction material are
restricted by the Traffic Department during the day (07:00 hours
to 24:00 hours), however they are used sporadically night-time by

taking all due care and precaution.

The Captive RMC is permitted as per the Guidelines dated 15
November 2016 as well as the Development Control and
Promotion Regulations for Greater Mumbai, 2034 (DCPR 2034)
and Guidelines dated 17th October 2025. The allegations of the

Applicant that the Captive RMC plant ought not to be permitted to
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be continue/operate in its present place without maintaining buffer

distance is only to be denied.

The Captive RMC plant is being operated by taking all necessary
precautions and in accordance with the permissions. The
Respondent No. 3 has complied with the conditions imposed under
the Consent to Operate including installation and maintenance of
pollution control equipment, implementation of dust suppression
measures, operation of fogging systems, provision of acoustic
enclosures, maintenance of environmental safeguards and
furnishing of the Bank Guarantee of Rs.10,00,000/- as directed by
the Respondent no. 1 MPCB. The allegations that Respondent
No. 3 and 4 have been continuously violating the conditions of the

Consent to Operate are therefore wholly incorrect and denied.

The Applicant has deliberately sought to place reliance only upon
certain preliminary inspection reports, monitoring reports and the
proposed directions dated 30" January 2025 issued by the
Respondent no. 1 MPCB which were not concerning the RMC
Plant while ignoring the interim directions issued by Respondent
no. 1 MPCB on 9th May 2025 which was not concerning the RMC
Plant. The entire Interim Application and Original Application
proceeds on the erroneous assumption that the proposed directions

constituted the final determination of the issues, whereas the said

10
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proposed directions merely initiated regulatory proceedings and
afforded an opportunity to Respondent No.4 to place its
explanation and compliance before the statutory authority and
which has led to reply dated Sth February 2025 being submitted by
the Respondent No.4 explaining the factual position, the
compliance measures already undertaken and the further corrective
steps proposed to be implemented. Thereafter, the officials of the
Respondent no. 1 MPCB carried out a fresh inspection on 2nd May
2025 for verifying the existing status of compliance measures
implemented by Respondent No 3. After considering the
inspection reports, replies, documents placed on record and
submissions advanced during the personal hearing, the MPCB
issued interim directions dated 9th May 2025 which were subject
to implementation of certain additional pollution control measures
and maintenance of the prescribed environmental standards. The
MPCB forfeited the Bank Guarantee to the extent of Rs.1,00,000/-
in respect of certain earlier deficiencies which stood addressed by
Respondent No 4. In prompt compliance and to demonstrate bona
fides, Respondent No. 4 proactively issued a letter dated 13th May
2025 requesting the MPCB to accept a Demand Draft in lieu of
invoking the Bank Guarantee. Along with the letter, Respondent
No. 4 submitted Demand Draft (DD No. 432657 dated 13.05.2025)
for Rs. 1 Lakh to the MPCB, which was officially received and

acknowledged by the MPCB on 15th May 2025. The Respondent

11
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No. 1 MPCB has thus permitted the Respondent No.4 to continue
operations, validating the current corrective measures. A copy of
the letter dated 13 May 2025 is annexed and hereto is annexed

hereto and marked as “Exhibit — E”.

The Applicant cannot be permitted to selectively rely upon isolated
observations recorded during the preliminary stages of the
regulatory proceedings while completely ignoring the final

determination rendered by the competent statutory authority;

The grievances now sought to be raised by the Applicant are not
new. The Applicant has earlier approached the Hon'ble Bombay
High Court raising substantially similar grievances in relation to
the Bhendi Bazaar Redevelopment Project and the operation of the
Captive RMC Plant. The redevelopment project itself is being
undertaken pursuant to permissions granted by the competent
authorities and the operation of the Captive RMC Plant is regulated
by the Maharashtra Pollution Control Board under a valid Consent
to Operate. The present Interim Application and the Original
Application is yet another attempt to reagitate substantially the
same issues notwithstanding the fact that the competent Statutory
Authority has already examined the environmental aspects and
passed a reasoned final order permitting continuation of the

operations subject to compliance with its directions.

12
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I respectfully submit that the reliefs sought in the present Interim
Application and the Original Application are wholly
disproportionate and contrary to the findings recorded by the
statutory regulator. Closure of the Captive RMC Plant would
seriously impede the execution of the Bhendi Bazaar
Redevelopment Project adversely affect the ongoing construction
activities and cause grave prejudice to the implementation of the
redevelopment project undertaken in public interest. The balance
of convenience is overwhelmingly in favour of permitting
continuation of the operations of the RMC Plant under the
regulatory supervision of the MPCB, particularly when there exists
no order of the statutory authority directing closure or revocation

of the Consent to Operate.

In the aforesaid circumstances, the allegations contained in the
Interim Application and the Original Application deserve to be
considered in the light of the complete regulatory record and not
on the basis of selective extracts relied upon by the Applicant.
Respondent Nos. 3 and 4 have at all material times acted under the

supervision of the Maharashtra Pollution Control Board have

. complied with the directions issued by the competent authority and

'|
|continue to undertake all pollution control measures required
/

under the applicable statutory framework.

13
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[ say that Respondent Nos.3 and 4 have implemented all measures
directed by MPCB and continue to undertake necessary steps to
ensure compliance with the conditions of the Consent to Operate
and the applicable environmental norms. The operation of the RMC
Plant continues to remain subject to the supervision and regulatory

control of MPCB.

I say that the RMC Plant in question is a captive facility established
exclusively for execution of the Bhendi Bazaar Redevelopment
Project, which is a large-scale redevelopment project undertaken
pursuant to permissions granted by the competent statutory
authorities. The interim relief sought by the Applicant, namely
suspension of the operation of the RMC Plant, would seriously
prejudice and disrupt the execution of the redevelopment project,
adversely affect construction activities and have far-reaching
consequences for the implementation of the project. On the other
hand, Respondent Nos.3 and 4 are operating strictly under the
regulatory supervision of the MPCB and continue to comply with
|| the directions issued by the said authority. Thus no case is made out
by the Applicant for seeking injunctive reliefs of staying the

operation of the captive RMC Plant.

[ say that the present proceedings are not the first occasion on which

the Applicant has sought to obstruct the implementation of the
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Bhendi Bazaar Redevelopment Project by raising similar
grievances. The Applicant had earlier approached the Hon'ble
Bombay High Court raising substantially similar objections in
relation to the project and the operation of the captive RMC Plant.
In the said proceedings, it was specifically pointed out that the
redevelopment project is being undertaken pursuant to permissions
granted by the competent authorities and that the RMC Plant is
operating in accordance with the permissions granted by the
Maharashtra Pollution Control Board and other regulatory
authorities. The present Interim Application is yet another attempt
to reagitate substantially the same issues notwithstanding the fact
that the competent statutory authority has already considered the
environmental aspects and permitted continuation of the operations

subject to compliance with the conditions imposed by it.

[ say that the present Interim Application proceeds substantially on
the basis of inspection reports, monitoring data and allegations
which had already formed the subject matter of consideration before
MPCB and which culminated in the Interim directions dated 9 May
2025. The Applicant has failed to disclose that the alleged
deficiencies were already considered by MPCB and appropriate

directions had been issued thereon.

15
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[ say that the Applicant seeks drastic interim reliefs including
suspension of operations, closure of the RMC Plant and revocation
of the Consent to Operate despite the fact that the competent
statutory authority has, after inspection and hearing, permitted the
continued operation of the RMC Plant subject to compliance with
the directions issued by it. The reliefs sought in the Interim
Application are therefore contrary to the regulatory decision already

taken by MPCB and thus ought not to be granted.

[ say that no case is made out for grant of any interim relief. The
Applicant has failed to demonstrate any continuing violation
warranting immediate intervention by this Hon'ble Tribunal. On the
contrary, the record would show that the concerns raised by the
Applicant have already been examined by MPCB and corrective

measures have been directed and implemented.

I deny the contents of paragraphs no. 1, 2, 3 and 4 where blatant
allegation regarding timeframe and time limit violation including
noise parameters are made. At the cost of repetition, [ submit that,
the RMC captive plant is being operated in accordance with law and
in accordance with permissions. The contents of paragraphs no. 5 as
regards the MPCB proposed directions dated 9 December 2024 are
denied. The contents of paragraph no. 6 are details of consent to

operate dated 25 March 2025 and as such are a matter of record. The

16
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contents of paragraphs no. 7,8,9,10,11,12 and 13 are allegations of
the Applicant that the Respondent no. 3 and 4 have violated
provisions of the Noise Pollution Rules 2000, directions of MPCB
dated 30 January 2025, 2 May 2025 and Interim direction dated 9
May 2025.The said allegations and contentions are denied. The
same as already been dealt with by the answering respondents in the
earlier paragraphs. The contents of paragraphs no. 12 that the MPCB
air monitoring van noted the Air quality was not maintained are
denied. The answering Respondent has already dealt with the same
in context of 30 January 2025, 9 May 2025 direction. The contents
of paragraph no. 14 are details of High court proceedings and as
such are a matter of record. The contents of paragraph no. 15 are the
complaints of the Applicant which are baseless and as such are

denied. The contents of the other paragraphs are also denied.

The answering Respondent submits that the captive RMC plant is
important for the smooth execution, implementation and completion of
the SBUT Bhendi Bazaar Redevelopment project. The said project is
being implemented for the benefit of the residents of the Bhendi Bazaar
area on a charitable basis. The timely completion of the Bhendi Bazaar
Redevelopment will benefit more than 20,000 residents of the said area.
The Applicant has an axe to grind against the Respondents and thus is
filing various complaints and applications, therefore such an application

as filed ought not to be entertained. In any event if any stay is granted to

17
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the legally functioning RMC Plant of the Respondent No.3, the entire
project will be delayed which will impact several thousand persons who
were residing in old dilapidated houses and who now stand to gain and
benefit from modern homes being given to them free of cost. The
Respondent No.3 is running the captive RMC plant as stated before on
the basis of permissions being granted by MPCB and in accordance with
the guidelines. Thus the balance of convenience and prima facie case is
totally with the Respondents. No loss or harm would be caused to the
Applicant. The Respondent thus submits that the Interim Application and
the Original Application being devoid of merits ought to be rejected.
17.  In the circumstances aforesaid, the [nterim Application is devoid of

merit, discloses no case for grant of interim reliefs and deserves to

be dismissed.

18. In view of all of the above, the answering Respondent states that,
the present Interim Application being devoid of merits and based on
an incorrect premise, ought to be dismissed. The answering
Respondent craves leave to file a further detailed Affidavit-in-Reply

as and when found necessary.

Date : 01/07/2026

Advocate for the Respondent No.4 Respondent No.4

18
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VERIFICATION

I, Abizer Shaikh Patanwala the Trustee of the Respondent No.3 do
hereby state on solemn affirmation that what is stated in this Affidavit-
in-Reply in paragraphs Nos. 1 to  are true to my own knowledge
and paragraphs No. to  are my legal submissions which are true
and correct to my own krﬁﬁﬁdge and which I believe to be true.

e \
Solemnly a;fﬁrmed at Mumbai )

on this 01 day of July, 2026 )

DEPONENT

Advocate for Respondent No.4 Before me,

TK-S_SINGH
NOTARY

Government of Indig
Graater Mymbai Oiar

Reg.No.-15214 | e

. Expired Date '-?
,F.\a 30/19120295 N
NOTARIA <
EMY B

e
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972 Dy. Ch. En.gi'_ner (B8.R.) City
funicipal 'E” Ward Office Bidg,
3rd Flocr, 10 Sankhali Street,

MUNICIPAL CORPORATION OF GREA B¥RUllRiligbai - 400 008,

Mo . EB/S484/CIA Annexure - “A”
To, :

M/s.Saifee Burhani Upliftment Trust SYERERP. (€ 2n Goe [ Jo-3-1)
47/49, raudat Tahera Street —

Bhendi Bazar

Mumbai 400 003

Sub : Letter of Intent for the Urban Renewal Scheme under
D.C.Regn. 33(9) to the properties bearing C.S.Nos.3571
to 3576, 1/3572, 3577 to 3592, 3601 io 3816, 1/3609,
4394, 4396, 3671 to 3677, 1/3673, 3653 to 3670, 3638 io
3652, 1/3643, 1/3644, 1/3652, 3628 to 3637, 1/3626,
3627, 4186 to 4198, 4179 to 4184, 4199 10 4220, 4232 1o
4250, 4251 to 4263, 4280 1o 4291, 1/4281, 4275 to 4279,
4292 to 4298, 1/4299, 4300, 4303 to 4309, 4308, 1/4308,
4308, 4310, 4312 to 4314, 174309, 4315 to 4326, 4284 i
4268, 4270 to 4272, 4273, 4274, 4161 1o 4178, 4221 1o
4231, 1/4227, 4327 to 4341, 4342, 4343, 4358, 4361 of
Bhuleshwar Division, sifuated at Maulana Shaukatali
Road, S.V.P. Road, Mution Street & Ebrahim
Rehmatuliah Road known as “Bhendi Bazaar”.

Ref: Redevelopment proposal submitted by your Licensed
Surveyor Mfs. SMB Architecis on 09.02.2010

Sir,

With refererice to the modified redevelopment proposal submitted by your
Licensed Surveyor M/s.SMB Architects on 13.04.2011 which was submifted to State
Govt. on 02.05.2011 with plans under provision of D.C.Regn.33(9), for the properties
mentioned above is principally approved as per Clause 33(9) of D.C.Regn.1991
{modified upto date) by the State Gowt. vide latter bearing No.TPB 4310/4761/CR-
3/11/UD-11 dated 22.7.2011.

By direction, the Lefter of intent is hereby issued subject to following terms &
conditions:-

1. This Letter of Intent is valid for the period of one year from date of issue and final
approval for the scheme shall be obtained within one vear from High Power
Committee.

2. The consent of all owner / owners of the plats included in scheme shall be
submitted.

= N he fist of occupants and area occupied by each of them shall be cerlified by
» DO

building.
8. No new tenancy created after 13.6.1896 shall be considered for rehabiitation.

BPCUCluster development/C-8464

tof4
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The cerfified inspection extract of the M.C.G.M. for the year 1995/86 or court order
proving the existence of the tenants prior to 13.6.1996 shall be considered by
M.B:R.& R.Board as an evidence while certifying the sligibility.

The approvals will be granted as per provisions of D.C.Regn.33(9) as amended
upto date.

. Percentagé of slums and area under building constructed after 13.6.1969 if any

included in Urban Renewat Scheme shall not exceed 25% of the total built up
area.

10. Each occupant / tenants shall be rehabilitated and given the carpet area occupied

11.

by him for residential purpose in the old building subject to the minimum fixed
carpet area of 27.88 Sq.Mi. (300 Sq.Ft.) and maximum area equivalent to the area
occupied in the old building. In case of non residential occupier, the area to be
given in the reconstructed building will be equivalent to the area occupied in the
old buiiding.

For the carpet area for residential purpose exceeding 70.00 Sq.Mt.. the cost of
cofistruction shall be paid by the tenant / occupant to the developer. The cost of
construction shall be fixed by Govt. from time to time. However, the carpet area
exceeding 70.0 SqMt. shall be considered for rehab F.S.. but shall not be
considered for incentive F.S I

12.1n the proposal of maximum 4.0 F.S.., the permissible maximum F.S.I. over and

above rehab + incentive shall be shared in temns of terms of built up area between
M.C.G.M. / MHADA (in proportionate to their plot areas) and private developer in
joint venture in the ratio of 1:0.5.

13. The entire rehab and MHADA share will be allowed to ufilize on plot / plots under

Usban Renewal Scheme.

14.30% of the incentive F.S1. can be used as non residential purpoge otherwise

permissible in D.C.Regn.

15.An amount of Rs.5000/- per Sq.Mt. shall be paid by the owner /developer as

BPC2/Cluster development/U-5354

additional development cess for built up area over and above the normally
permissible F.S 1.

q ‘iﬁ The premium for Gowt. lands at the rate of 25% of Ready Reckoner Rates for this
P +\\vear of 2011 shall be paid to Gout.

ot

,a, U
g "’ EY
e '«‘( D.C.Regn.33(9) will be applicable at the time of agreement with tenanis /

\.\y/ occupants as per Govt. decision.

= 18.Ali disputes of tenancy and sub tenancy, transfers, eligibility of tenant, family

t of construction for area over 70.00 Sq.Mt. for rehab as sfipulated in

dispuies, if any etc. shall be resolved by the developer as per rules.

20F4.
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18. It shall be the regponsibility of the developer to provide the fransit accommodation
to the tenant/occupants of the existing Building at their cost during the period of
reconstruction.

20. The developer will be permitted fo take up construction of the Building / wing for
rehab. of existing residents and Building / wing for sale component simultan eously
/ if site conditions permit .,

21. The Developer shall execute an Indemnity Bond indemnifying M.C.GM. of Greater
Mumbai / Govemment of Maharashtra from any charges, ¢laims, damages., legal
suits, losses; cost demands of whatsoever ndtufe preferred or made by any
person or persons by reason or permission to redevelop property in question or
arising therefrom.

22. The Developer shall be responsible for any damage or injury whatsoever that
maybe caused at any fime to any person or progerty or to the third party while
executing the project and all such damages, injury or lasses to the life or to the
property shiall be made good immediately by the developer to the satisfaction of
the Municipal Commissioner.

23. That the residential fenements to be constructed for the existing tenants shall be
minimum of 27.88 SqM. (300 Sq.ft)) carpet area of carpet area as specified in
Annexure IlIA whichever is more. For the calculation of carpet area, the camet
area of enclosed balcony shall be included as per clause 12.2 of Notification dated
2.3.2009.

24.In case of commercial ;enanenfs. the tenants may be given the existing
commercial area in their possession.

25. The developer shall hand over Buit Up Area of the reservation of Housing for
Dishoused and Municipal Staff Quarters to the concemed authority as per
D.C.Regn.33(9).

26.All other conditions menfioned in Annexure (A of D.C.Regn.33(®) shall be
complied with by developer.

27.Unauthorized constructed Built Up Area shall not be considered for FS.l &
incentive calcudations,

28 That the necessary sancfions / pemmissions of compstent authority shali be

29 'Fhe proposcd ‘development shall be further subject to such conditions as

o

ﬁm‘zoﬁed/pr%mbed by tité Municipal Commissioner of M.C.GM. and the

'- N |

cam:pujee constituted vide Regn.33(8) of D.C.Regn. 1991 of M.C.GM.

. “an 30 Tﬁe dligibility of structures, ownership, consent from the tenants / land owners as
NEWT C ;7’ msntianed in Reguiaion No0.33(9) shall be verified by M.C.GM, / MHADA and

BPC2/Cluster development/C-5464

292
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subsaquent guidelines issued by Govt. shall bé scrutinized and ensure compliance
abeut the same by the High Power Commiitiee.

31.The developer shall oblain approval of M.C.G.M. and Revenue department for
amalgamation of properties beforé commencemerit certificate.

32. The approval of High Rise Committee and Heritage Committee shall be obtained
befare issuance of Commencement Certificate.

33. The plot area in proposed cluster, area under various reservations / designations
eligibility of buildings its percentage, penmissible tuilt up area, proposed built up
area, sharing of MHADA & MC.G.M. shall be verified in detail and shall be
scrutinized by M-.G.GM.

Regulation NO.33(9) vide Nofification dated 2.3.2008 and the further drders issued
by Govt. dated 2.3.2009 and 10.12:2009 also.
Yours fz:i?ullv.
/{(:m/ golodill
Director

(Engineering Seryices and Projects)

Member Secretary

High Power Committee

yof4
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MUNICIPAL CORPORATION OF GREATER MUMBAI

Office of the Dy.Ch.Engineer, Building Proposal (City), Bhagawan Walmiki Chowk, Opp. Hanuman
Mandir, Vidyalankar Marg, Antop Hill. Wadala (East), Mumbai - 400 037

No. EB/5464/C/A & CHE/CTY/0549/C/302

Dy.ChEna/a222fBP)cCitydta: 11 NOV 2025

To,

M/s. Saifee Burhani Uplihment Trust
Ezzi Hall, Gr. Floor,

47-49, Raudat Tahera Street,

Bhendi Bazar

Mumbai-400 003.

Sub: Proposed Layout / Amalgamation for Cluster redevelopment of land
bearing C.S. No0.3571 to 3576, 1/3572, 3577 to 3592, 3601 to 3616,
1/3609, 4394, 4396, 3571 to 3677, 1/3673, 3653 to 3670, 3638 to
3652, 1/3643, 1/3644,1/3652, 3628 to 3637, 1/3626 to 3627, 4186 to
4198, 4179 to 4184, 4199 to 4220, 4232 to 4250, 4251 to 4263,
4280 to 4291, 1.4182, 4275 to 1/4308, 4309, 4310, 4312 to 4314,
1/4309, 4315 to 4178, 4221 to 4231, 1/4227, 4327 to 4341, 4342,
4343, 4358, 4361 of Bhuleshwar Division, situated at Maulana
Shaukatali Road, S.V.P Road Mutton Street & Ebrahim Rehmatullah
Road, known as “Bhendi Bazar”.

Ref: 1) Your letter U/No. SBUT/CEO/9872 Dt. 18.07.2025. -
2) MOM approved U/No. MCP/7395 Dt.10.10.2025

sir, 2) LOI U/No. Dy.Ch.E.B.P.(C)/2730/Gen/Estt dated 10.08.2011.

With referenceé to above, by directions, it is to inform you that as per decision
taken in the 59" meeting of 'High-Power Committee held on 11.09.2025, it was
unanimously decided to revalidate the L.O.l. issued u/No. Dy.Ch.E.B.P.(C)/2730/
Gen/Estt. Dt.10.08.2011, for further period of one years i.e. upto 09.08.2026.

—

7 O Ty Yours fgithfully,
/%27 e PN
(63 /G S SN\ W25
;;_ =4 _Dy_.Ch. ineer
Gl iy 00 | < ff (Building Proposal)-City
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GOVERNMENT OF MAHARASHTRA

No.TPE 43.0/4761/CR 3f11/ VD1
Urban Development Deparument,
Mantralaya, Mumbai 40C 03Z.

Date:

irinzl Commissioner,

COTPn-

Sub:

Ref:-

Sir,

Kindly refer the above
for approval of Urban Renewsz!

Bhulsshwar Division, Bhendi Bazar,

Of Gr. Mumbai.

. Urbap Renewal Scheme under tregulation 33{9}) of DCR
1891 of MCGM.
Grant of approval for Urban Renewal scheme on CS No.
3571 to 3576, 1/3572, 3577 to 3592, 3601 to 3616,
1/3609, 4394, 4396, 3671 to 3677, 1/3673, 3653 to
3670, 3638 to 3652,1/3643, 1/3644, 1/3652, 3628
to3637, 1/3626, 3627, 4186 to 4198, 4179 to 4184,
4199 to 4220, 4232 to 4250, 4251 to 4263, 4280 to
4291, 1/4281, 4275 to 4279, 4292 to 4208, 1/4299,
4300, 4303 to 4305, 4308, 1/4308, 4309, 4310, 4312
to 4314, 1/4309, 4315 to 4326, 4264 to 4268, 4270 to
&272, 4273, 4274 4163 ~g, 4221 to 4231,
1/4227, 4327 to 4341, 4342, 4343, 4358, 4361 of
Bhuleshwar Division, Bhendi Bazar.

1) Director (ES&P), MCGM's letter No.DIR/ES&P1211/MC
dated 23/9/2010.

2) Director {ES&P), MCGM'’s letter No. Dy.Ch..B.P(c)/ 544
dated 2.5,2011.

sitzd letrars, MCGM have submitted the proposal
3-heme on C3 Nos. mentioned above of
Mumbai alongwith

the recommendaiions

sf the-High Power Committee, constituted under D.C. Regulation No. 33{9).

under the Chairmanship o7

4= Nunicipal Commissioner of MCGM . In the said

proposal H.P.C. have recommended for approval »f Urban Renewal scheme. on
the total plot area of 39385.03 sq.mt. (subject 1 werification).

In this

1) Ail the provision of Regulation

regard,
approval of the above
M.C.G .M., subject to the ollowing

| am directed to convey the Government’s In-principle
scheme under Regulation No. 33{9) of DCR 1991 or
condiuons:

No. 33{9) of DCR-1991 of MCGM shall he

applicable and binding.
2) Detailed building spiaxrssiall be approved DY MCGM as per the prevalient
DCR. (

7.2 U 1.4 5N

“\ ‘ ok
|

Jis
Pt

"Dlirectar
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o~

o

8)
9)

10}

>
<

The proposed development shall be further subiect Lo _uch conditions 2
menticned/ prescribed by the Municipal Commissicner of MCGM an
the committee constituted vide Regulaucrn Ne. 33(¢) of DCR-19¢1 ¢
M.C.G.M.

The eligibility of Structures. Owmership, Consent from the tenants {land
owners as mentioned in Regulation No,23(9) and subseguent guidelines

(ST 7

issusd by Govt. shall be scrutinized and ensure comapliance about the
same by the High Power Committee.

High Pawer Committee shall submit detail repert to ‘Govt. regarang
fulfillment of all the provisions in the Regulation 33(9) and the guidelines
issued in that respect.

The MCGM shall take remarks of Asstt. Commissioner (Estate) and
shall t /

obtain. approval under BEMC Act, I reguired 10 fransfer properties of
MCGM like building, internal road etc. before grant of commencement
certificate.

The developer Shell’ghain approval of MCGM and Revenue Deptt. for
amalgamation of properties before commencement cestifnate.

MCGM & MHADA shall verify the eligibility of buildings

The approval of High Rise Committee and Heritage Committee shall be
obtained before issuanice of commencement certificate.

The reservations/designations included in cluster shall be developed as
per provision of development Control Rules and shall be transfarred to
MCGM and it should be kept open for public.

The plot area in propcsed cluster, 2area under various
reservations/designations  shigibility of buildings 1ts percenage,
permissible built up area, proposed built up area, sharing of MHADA &
MCGM shall be verified in detail and shall be scrutinized by MCGM.

The Developer Architect has agreed to propose widening of toads.
Therefore as per provision of clause 7(d) in Appendix II-A of Regulation
N0.33(9), the area of existing road/access shall not be reduced The
MCGM shall verify it before issuance »f commencsment certificate.

The MCGM shall verify the proposal according o amendsd provision of

Regulation N0.33{9) vide notification dated 273/2009 and the further
srders issued by Govt., dated 2/3/2009 and 1012 /2003 also.

Yours faithfully,
>

Under Secretary to Government.

&P), Member Secretary, High Power Commities, MCGM,

O O qrfesT
(§=1e% #fy, 41 7.95W)
X rateg

s ol oisxzd

l.
L




PART — XI MISCELLANEOUS PROVISIONS

980 Exhbiy 3

DCPR-2034

57.

PART XI MISCELLANEOUS PROVISIONS
Temporary Constructions

The Commissioner may grant permission for temporary construction of a
period not exceeding six month at a time and in the aggregate, not exceeding
a period of three years. Such permission may be given by him for the
construction of the following, namely:

(1) Structures for protection from the rain or covering of the terraces
during the monsoon only;

(11) Pandals for fairs, ceremonies, religious functions,circus, jatra, folk
dance etc;

(iiij  Structures for godowns/storage of construction materials within the
site;

(iv) Temporary site offices and watchmen chowkies and labourer hutments
with créche, sales office/sample or show flat within the site only during the
phase of construction of the main building;

v) Structure for exhibitions/circuses,etc.;

(vi)  For factories in industrial lands, structures within the site for storage
of machinery before installation;

(vii) Structures for ancillary works for quarrying operations in conforming
zones;

(viii) Milk booths and telephone booths;

(ix) Transit accommodation for persons to be rehabilitated in a new
construction:

(x) Structures for educational and medical facilities within the site of the
proposed building during the phase of planning and constructing the said
permanent buildings:

(xi) On site, Ready Mix Concrete (RMC) plant for the use at site under
development/construction.

(xii) Provided that temporary construction for structures, etc. mentioned at
(iii), (iv), (vi), (ix), (x) and (xi) maybe permitted to be continued temporarily
by the Commissioner but in any case, nabheyond completlon of construction

of the main structure or buxldlng trat structure in (viii) may be
continued on annual renewable baﬁ:;,by—th Qﬂmmlssmner beyond a period
of three years.
Y / :‘ S. J,mr‘;.,\
. ‘_ .r- 4 Mhﬂiaq, "‘TI
! w5 No.-18214 |
\ ‘t\ -3 rad DLIL I.-'l{ "
\ ._”39\\{{ 1200 /'y
:." ,’f ~ AT ‘

\: v i 3 __J ' Development Plan 2034
D“E.IS.EL“ ﬂ‘}- 'GE'};_"DI dp ulation-2034 Ail. p ) —— Municipal Corporation of Greater Mumbai
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Item No. 03 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
SPECIAL BENCH

(By Video Conferencing)

Original Application No. 98/2019(WZ)
(I.A. No. 145/2019)

Mr. Sayyed Usman Applicant
Versus

Union of India & Ors. Respondent(s)
Date of hearing: 17.01.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Nitin Lonkar, Advocate

Respondent(s): Mr. Rahul Garg, Advocate for R-1 (MOEFg
Ms. Manasi Joshi, Advocate for R-4
Mr. Aniruddha S. Kulkarni, Advocat
Mr. Sameer Kale, Advocate for R-6
Mr. Pinaki Misra, Senior Advocate i
Advocates for R-9

Greater Mumoai Ut § g
2 Rag.No. 52 | =5
\S\ “tpmatae

\ 2\ Bpreelee /S

ORDER NN 301012328 7
\.\’p A=
= k‘i.i u/
1. By filing this application, the applicant ch rh _the*Ongoing

project named “Bhendi Bazar Redevelopment Project” which is residential
and commercial building redevelopment project within the limits of
Greater Mumbai Municipal Corporation (MCGM) situated at CTS No.
3571 to 4361 of Maulana Shaukatali Road, S.V. P. Road, Mutton street &
Ebrahim Rehmatullah road, Mumbai, Maharashtra. The project initially
comprised of 3514 redevelopment projects, 88 redevelopment rooms, 215

reservation flats along with 1379 redevelopment shops with a total built
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up area of 707275.67 Square Meter but the Environmental Clearance
(EC) was granted by reduction of 120 sale flats, 5 shops and increase in
the width of the road to 16.5 meters. The EC was granted on 03.05.2013
which was, however, revised on 24.11.2017 in view of changes in the
original plan. It is alleged that while undertaking the project, the project
proponent has violated the terms of the EC as well as the conditions of
the consent to establish granted on 06.05.2015 and 30.11.2018. It is
alleged that the project proponent has not provided 25% RG area on
virgin land for recreational purposes, tree plantation and RG Space is not
developed as per norms & it is provided on podium, no scientific disposal
of construction waste, no permission for constructions of basements and
no permission for ground water extraction from CGWA, Non-installation
of pollution control devices, non-plantation of trees, non-installation of
STP, Non-installation of Solid waste treatment unit, illegal operation of
DG sets at site, no soil preservation, no soil and ground water test, no
use of eco-friendly building material for construction, air & noise
pollution from vehicles and excavators and lastly no consent to operate is

obtained for completed part of the project etc.

2. Vide order dated 20.03.2020, while issuing notice, the Tribunal
constituted a Joint Committee comprising of (i) State Level Environment
Impact Assessment Authority (SEIAA), Maharashtra; (i) Maharashtra
State PCB; (iii) Municipal Corporation of Greater Mumbai, (MCGM) and,
(iv), Collector of Mumbai Suburban to verify the factual aspects and

furnish a report to this Tribunal.

3. Accordingly, report of the Joint Committee dated 11.09.2020 has
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“5, Point wise observations: (pertaining to building completed

in Sector 34}

Sr.

Point examined

Observations

The project initially comprised of 3514
redevelopment projects, 88 redevelopment
rooms, 215 reservation flats along with
1379 redevelopment shops with a total
built up area of 707275.67 Square Meter
but the Environmental Clearance (EC}
was granted by reduction of 120 sale
flats, 5 shops and increase in the width
of the road to 16.5 meters.

We have seen the EC dated 03.05.2013
issued by the Government of Maharashtra
wherein following number of tenements
and shops have been approved:-

a. Redevelopment

i Residential — 3514 of which 610
rehab units are completed

ii. Shops — 1379 of which
commercial units are completed

iii. Rooms — 88

128

b. Reservation
i. Residential — 215

c. Sale
i. Residential — 1424

Furthermore, the said EC does not have
any condition requiring PP to reduce 120
sale flats, 5 shops and increase the width
of the road to 16.5 mirs.

However, PP has thereafter obtained a
Revised EC dated 24.11.2017 in view of
the modifications in DCR, for 3610
redevelopment residential tenements, 215
reservation flats along with 1341
redevelopment shops, 1660 Residential
Sale Flats, 132 Non-Residential Units with
a total built-up area of 8,56,591.75 sq.
mitrs.

The EC was granted on 03.05.2013 which
was, however, revised on 24.11.2017 in
view of changes in the original plan

The PP has produced the EC dated
03.05.2013 and the revised EC dated
24.11.2017. We note that the construction
at the Project site is in accordance with the
terms and conditions of the both the ECs.
It is mandatory to obtain new EC if there
are modifications in the plan, which has
been obtained by the PP.

It is alleged that while undertaking the
lproject, the project proponent has
violated the terms of the EC as well as
the conditions of the consent to establish
\granted on 06.05.2015 and 30.11.2018.

We have examined the Project
site for compliance with the terms of the
ECs dated 03.05.2013 and 24.11.2017 as
well as Consent to Establish dated
06.05.2015 and 30.11.2018.

We note that all construction and
development work ongoing at the Project
site is in compliance with the terms and
conditions of the ECs and consent to

establish. PP has furnished the
S . following documents to us:-
TN 1 A A
/ L% \fﬂ__ g '. a. Periodical noise monitoring reports;
/ 3 \ { b, Periodical water testing reports;
/f Fal 2§ c\ Periodical air quality reports;
| 0.\ Half yearly compliance reports; and
{ ~ e aler mym ba \ :
[ &Y 3l & || Annual environment statement.
oL Sete i)
L) F |
Ly e J'F 1By L))
AT L AN = ] A \“?"
oo ._‘hHJ‘{J?H 5 .\.{:
R, /.i',;,, core O /
- i d
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4 It is alleged that the project proponent

has not provided 25% RG area on virgin
land for recreational purposes, tree
iplantation and RG space is not
developed as per norms & it is provided
on podium.

As per Regulation 33(9) required RG for the
entire project 3,900.48 square metres,
being 10% of entire layout. Whereas at
present, PP has provided 748 square
metres for Sector 3A on podium level as
per MCGM approved plans.

5 |[No scientific disposal of construction

waste.

PP is disposing the construction debris
and waste on MHADA approved disposal
sites as per the directions and in the
manner approved by SWM Department of
MCGM. PP has shown to us the receipts
issued at the disposal site. CMD plan has
also been shown to us and copy provided.

Appropriate disclosures regarding
disposal of construction waste has been
made by PP in its half-yearly compliance
reports filed with MPCB and nothing
contradictory has been found upon
inspection.

6 |No permission  for ground

water extraction from CGWA

PP has informed us that no ground water
is being extracted / utilized by it for
construction and development purposes.
We note that no tube-well has been found
erected on the Project site upon inspection.
Accordingly, we note that no permission
from CGWA is required.

In its support, PP has produced before us
the receipts of water tankers engaged by it
for meeting its water requirements for
construction purposes. Furthermore, PP
has brought to our notice disclosures
made by it regarding non-utilization of
ground water in the Revised EC dated
24,11.2017 as well as Half Yearly
Compliance Reports filed by it with MPCB.

7 |Non-installation of pollution control

devices.

PP has provided OWC, STP for completed
sector 3A, rain water harvesting tank,
solar panels for energy, noise barriers,
tree plantation as per approvals and
Garden NOC is obtained for Sector 3A. No
construction activity between 10:00 PM to
8:00 AM.

Photographs showing adoption/
installation of the foregoing measures are
annexed.

8 |Non installation of STP.

STP installed for Sector 3A and is
operational. 410 KLD capacity with MBBR
technology with tertiary treatment.

9 |Non-plantation of trees.

PP has planted 10 trees on ground and PP
has produced MCGM certificate for the
same. The RG is also developed on
podium, as per details in point 4 above. PP
has obtained garden NOC from MCGM for
10 trees.

Non-installation of Solid waste treatment
unit.

OWC has been installed and is operational
during visit.
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11

lllegal operation of DG sets at site,

DG set provided for stand by arrangermnent
during power failure with acoustic
enclosure with stack of appropriate height.
Capacity of DG is 750 KV.
NOC for DG set enclosed.

12

No soil preservation, no soil and ground
water test.

We note that the Project is a cluster
redevelopment project where existing
structures are demolished and are
redeveloped. No question of excavation on
barren land in the present case.
Separately, we note that PP periodically
conducts testing of the ground water
contamination level. PP has produced
before us all test results conducted till date
by third party -consultant in MOEF
approved lab. Copies of the test reports
have been provided by the PP.

13

No use of eco-friendly building material
for construction.

All materials used have been eco-friendly
as per documents submitted by PP. PP had
installed LED lights, power factor
correction panels, ON grid Solar System,
Auto light ON-OFF system. PP is using
AAC blocks, fly-ash, blended cement.
Tableis attached showing quantities.
Supporting documents enclosed.

14

Air & noise pollution from vehicles and
excavators.

PP has carried out noise pollution check
and ambient air quality check at the
Project site by third party consultant in
MOEF approved lab. Test reports have
been provided by the PP.

Sample PUC receipts provided.

15

No consent to operate is obtained for
completed part of the project.

Consent to operate was obtained by PP on
25.09.2019 and is valid. PP has applied
for renewal of the Consent to Operate.
Copies enclosed.

16 |Unscientific Disposal of Construction Same as Point No.5
waste
17 |Recreation grounds are not provided on Same as Point Nos. 4 and 9

virgin land.

18

lllegal demolition. of building

PP has produced before us all the
demolition orders issued by Mumbai
Building Repair and Reconstruction Board.
Copies enclosed.

19 |No consent to operate and premises | Same as Point No. 15
under use.
20 |Direct the PP to stop illegal construction | Not Applicable

and restore the area to its original
position and having regard to the
damage to the public health property
and environment, principle of
sustainable development and polluters
lpay principles.

21 PP to deposit a heavy amount af | Not,Applicable
compensation to the environment relief | © 4 3
[found AT _‘L- N
“ 5. SINGHN 4
Fom, §Giosler Mumoal Dist,
,_f\i- REQ,NO.-iSZ“
Zaai\ ':-‘pii".‘ [t
N 3002028
\-__:‘ ";._J; g 5
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22 |Direct Respondent No. 9-PP to deposit
Exemplary and deterrent special
damages on account of violations of EC
condition for not providing mandatory
10% landscape area resulting into no
plantation required trees and also for
concretization of marginal spaces,
damage to ground water level and
dumping of construction waste in blue
flood line of water course & other

Not Applicable. Refer point 4 above on RG.

4. No objection has been filed to the above report on behalf of the

applicant. The report shows that requisite clearances have been obtained

and EC conditions followed.

S. In view of above, no further order appears to be necessary at this

stage.

The application is disposed of.

IA No. 145/2019 also stands disposed of.

uary 17, 2022
ﬁ}pal Application No. 98/2019(WZ)

5 O e fio. 145/2019)
{ ¥
= f

)

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Brijesh Sethi, JM

Prof. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 4010437 / 4014701 / 4020781 asunscias KALPATARU POINT, 3rd Floor,
Fax :4024068/ 4023516 Sion-Matunga Scheme Road

Website : http://mpch.mab.nic.in. s NO.8, Opp. Sion Circle, Sion
E-Mail : ast@mpcb.qov.in \3\‘?;’ (East) Mumbai—<400 022.
No. MPCB/AS(T)/TB/B- 44, 5 3 Date: 1 §/11/2016.

CIRCULAR

Sub: Implementation of Gazette Notification dtd. 07/11/2016 regarding ‘Guidelines
for Ready Mix Plant (RMC) for siting criteria of RMC Plant in the State of
Maharashtra’.

Ref.: 1) RMC Gazette Notification dtd. 07/11/2016.

This has reference with Gazette Notification dtd. 07/11/2016 regarding ‘Guidelines for
Ready Mix Plant (RMC) for siting criteria of RMC Plant in the State of Maharashtra’. This
Gazette Notification is uploaded on the website of MPCB and Govt. Printing Press.

The above notified guidelines are enforced for establishment and operation of Ready Mix
Plant (RMC) in the State of Maharashtra.

All Regional Officers and Sub-Regional Officers are hereby directed to ensure
implementation of the above referred Notified guidelines for establishment and operation of

Ready Mix Plant (RMC) in the State of Maharashtra.
(Dr) P. nbal:ﬂrfh&‘»)/

Member Secretary
Copy to:
1) A.S.(Tech.)/ P.§.0./ J.D.(APC)/ J.D.(WPC)/ R.O.(HQ), M.P.C. Board, Mumbai.
2) AllROs/ SROs
-You are all instructed to ensure effective implementation of the above referred Notified
guidelines for establishment and operation of Ready Mix Plant in their jurisdiction.



989

RNI No. MAHBIL/2009/35526
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MAHARASHTRA POLLUTION CONTROL BOARD, MUMBAI

The Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC Plant

in the State of Maharashtra

NOTIFICATION

No. MPCB/AS(T)/TB/B-4363.—In exercise of the powers conferred under sub-section (1) of
section 54 read with clause (z) of sub-section (2) of the said section and sub-section (1) Sub clause
(b) & (h) of section 17 of the Air (Prevention & Control of Pollution) Act, 1981 & Sub Section (1),
Sub Clause (n) and (o) of 17 of the Water (Prevention & Control of Pollution) Act, 1974, the State
Govt. after consultation with the Maharashtra Pollution Control Board hereby notifies the
Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC’s in the state of
Maharashtra, the Environmental norms to be imposed on RMCs for additional control measures
to be imposed to abate/mitigate pollution, to protect public health in the surrounding areas.

DEFINITION :

(i) Ready Mix Concrete (RMC) : Ready-mix concrete is concrete that is manufactured in a
factory or batching plant, according to a set recipe, and then delivered to a work site, by
truck mounted in—transit mixers.

(ii) Commercial Plant : A concrete batching plant set up for the purpose of supply of RMC to
customers who require this for their construction.

(iii) Captive Plant : A Concrete Batching Plant which has been set up by RMC manufacturer
or contractor or any other for the sole purpose to supply RMCto a dedicated project site.

A.

APPLICABILITY -

(1) The RMC Plants are covered under the consent management regime of the Maharashtra

Pollution Control Board.

(ii) The permissions / grant of NOC shall be issued by the concerned local body/appropriate

B.
1.
2.
3.
4.
C.

planning authority.
SITTING CRITERIA-

The following sitting criteria shall be considered for establishment of RMC Plant.

For commercial plant a buffer zone of approximately 100 m distance from human
habitation of 1000 souls or more and major road (National/ State Highway, MDRs, main
roads in city areas) shall be maintained.

For captive plant for the specific project, the location of RMC can be inside the project
premises.

Commercial RMC plant should not be located within 200 m from schools, colleges,
hospitals and courts.

The project proponent should comply with other locational ﬁtaﬁutfrmn-ements n
force such as DC Rules etc., while obtaining Consent to Estahhr}_.h f}ong. the\Maharashtra
Pollution Control Board. ( S SING N

ENVIRONMENTAL ASSESSMENT : LGIMlelumoathlf |\

The following factors shall be taken into consideration .lor»

v1rdn;;uental aé&}’s sment.

(i) The Material handled viz. sand, aggregates, fly ash, cem erb; angqdditwés a.nd'tﬁe]r Storage

arrangements along with capacity shall be specified. iy T \\ﬂ O ~

(ii) To carry out meteorological study specifically wind chrectlons and accordingly prepare

plan to control of fugitive emissions / dust particles and suppression system.

al



D.

(a)

1)
2.
5.

(ii)
1.
2.
3.
4.
5.
6.

(ii1)
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Pollution control measures:
Air Pollution Control :

In-house measures ;

All material transfer points should be covered.
The dust containment system shall be provided incorporating either of the following

Barricading all around the periphery of the plot boundary with height of minimum 20
feet or 5 feet above free fall air emission area, whichever is higher with appropriate
material. Same may extend above with netlon clothing whenever required.

Water sprinkling/Chemical dust stabilizing agent spraying system along the periphery
inside the premises of RMC.

Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 meters, on all sides. The foliage of the trees shall adequately cover
area up to about 20m height.

Internal work area shall be, cement concreted/Asphalted.

Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be carry
out, with industrial vacuum cleaner.

Two level tyre washing facility shall be provided at entry and exit points, for transit
mixture vehicle.

Raw material storage & handling ;

Storage silos of cement & fly-ash shall be equipped with adequate capacity of dust
Collection system such as multi- cyclone followed by bag house assembly.

Handling of Cement, sand, fly ash and aggregates shall be carried out with mechanical
closed system only.

Manual operations shall be permitted only in a closed shed, equipped with dust control
system at the loading point as well as roof top secondary dust control system.

All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at transfer
points dust collection system to be installed to avoid secondary fugitive emissions.

Mixing section of cement, aggregate & sand shall be equipped with adequate capacity
dust collection system, such as multi-cyclone followed by bag house, so as to limit dust
emissions.

Storage area of sand & aggregate shall be equipped with roof top water sprinkler system.
The operation of the plant shall be interlocked with air pollution control devices.

Alternative power supply system, should cover both the production and Air pollution
control system.

The unit shall monitor ambient air quality at the plot boundary and meet the following
ambient air quality standards (24 hours Average)

ticulate Matter PM 10 Not to Exceed 100  pg/m?
e Matter PM 2.5 Not to Exceed 60 ug/m?

ercial plants shall install continuous ambient air quality monitoring station
MS) within the premises.

e plant shall carry out ambient air quality monitoring twice in a week for 24
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(b) Water pollution control measures;

IO The waste water generated from the sources like Batching Plant washing, Transit Mixer
washing, Vehicle tyre washing and floor washing area shall be collected through well
designed drainage system in a collection tank and the same shall be treated by providing
comprehensive treatment system as is warranted to meet the disposal standards
mentioned below.

Standards of the treated effluent Quality

Sr. No. Parameter Concentration Limits
(1) (2) (3) ) (4) -
1 pH Between 5.5t09.0
2 Oil & Grease Not to exceed 10 mg/l
3 Suspended Solids Not to exceed 100 mg/1.
4 BOD-3 days Not to exceed 30 mg/l.
5 COD Not to exceed 150 mg/1.
6 TDS Not to exceed 2100 mg/l

(IT) The treated effluent shall be reused in the process, water sprinkling system or gardening /
plantation only. There should not any discharge of effluent from the plant.

(o) Noise pollution Control Measures :

Ready mix concrete industry shall comply with the provisions under the Noise pollution
(Regulation and Control) Rule 2000, to control Noise Pollution.

(d) Solid waste treatment and disposal ;

Solid waste from transit mixture washing, muck (debris/sludge) generated from RMC shall
either be reused through recovery unit/ Reclaiming system OR disposed off at a designated
approved site by local body, for debris / construction waste.

E. The following conditions shall be incorporated in the consent :

1. The authority shall provide adequate water treatment and disposal facility for generated
effluent from their activity .They shall comply with provisions under the Water (Prevention
and Control of Pollution) Act, 1974.

2. The authority shall provide adequate Air pollution control arrangement at the source.
They shall comply with the provisions under the Air (Prevention and Control of Pollution)
Act, 1981 and conditions prescribed.

3. The remediation and restoration measure shall be taken by tﬁp prﬂ]eg\p;roponent in case
of any environmental pollution in the surrounding ares. e to en:usémrﬁefﬂuent in excess
of the standards being discharged/emitted in to the e?éll'onmentimd'\ lation of consent

conditions and thereby causing environmental pollui; amp [ Gt ovumoai Disy | =g ||
R ("1 R g NC '5 H ,' ——— JII
Miscellaneous : \: ,. \ Exiren Uale E_) /

1. The RMC plants where the norms are not followed and L’Ee teclﬁi it Sy 13 81d (Star type)

shall be discarded within 1 year. Existing RMC plant" %haﬂ dmpleMent the suggested-

guidelines within a year. The renewal of Maharashtra Pollution-€ontrol Board’s. consent
shall be considered only after implementation of new guidelines. The RMC’s having valid
consent of Maharashtra Pollution Control Board shall amend their consent in compliance
with guideline within a year.
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2. Operation of RMC plant shall be in day time only. However in notified MIDC area, notified

industrial parks, outside corporation area timing are not applicable. The Day time shall
mean from 6 a.m. to 10 p.m.

3. The Maharashtra Pollution Control Board may make the standards stringent for the RMC
/ batching plants.
4. Urban local bodies/ special planning authority can locate all such RMC plants in cluster.

This notification is issued with the approval of Hon’ble Chairman of the Board.

Dr. P. ANBALAGAN,
dated 7th November 2016. IAS, Member Secretary.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBATI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701 == Kalpataru Point, 2™ - 4t Floor

Fax: 24024068 / 24023515 Opp. Cine Planet Cinema,
Website: http:/mpcb.mah.nic.in Near Sion Circle, Sion (E)
E-mail: jdair@mpcb.gov.in Mumbai-400 022.

No: BO/JD(APC)/RMC/TB-3/B-02| 8 Date: 17 /10/2025

CIRCULAR

Sub: Revised Guidelines for Ready Mix Concrete Plants (RMC) for sitting
criteria in the State of Maharashtra

Ref: - 1) Notification dated 7/11/2016 reg. Guidelines for Ready Mix

Concrete Plant (RMC)for sitting criteria in the State of Maharashtra.

2) Circular dated 08/10/2024 issued by MPCB for categorization of
RMC Plants.

3) Notification dated 27/11/2024 issued by MPCB regd. Guidelines
for Ready Mix Concrete Plants (RMC) for sitting criteria in
Mumbai Metropolitan Region (MMR).

4) Notification dated 17/10/2025 reg. Revised Guidelines for Ready
Mix Concrete Plant (RMC)for sitting criteria in the State of
Maharashtra.

Maharashtra Pollution Control Board had issued Notification dated 7/11/2016 regd.

Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria was applicable for the
entire State of Maharashtra.

Now Maharashtra Pollution Control Board has issued revised RMC Guidelines for
the State of Maharashtra and guidelines issued vide Notification dated 17/10/2025. All
eartier Notification/ Guidelines issued by Board is hereby superseded. A copy of the
Revised Notification dated 17/10/2025 is enclosed for necessary compliance.

All Regional Officers and Sub Regional Officers are hereby directed to ensure the
implementation of the aforesaid Notification dated 17/10/2025 for establishment and
operation of Ready Mix Plants and communicate the same to all stakeholders for necessary

action. The notification is applicable from the date of issuance. f
(M. Devin

der Singh, IAS)

Secretary
Copy submitted to in favor of information:

1) Hon'ble Chairman, MPCB, Mumbai.

Copy to : JD (APC)/JD (WPC)/AS(T)/ PSO/ ROBMW)/ RO(HQ)/ LO (P&L Diwn.iNl), MPCB,
Mumbai- For information.

Copy to: All Regional Officers and Sub Regional Officers, MPC Board- For necessary action
Copy to: EIC Section — for hoisting on Board's website. \
ZOTAR
7 /"_"""\ /-' _
\
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MAHARASHTRA POLLUTION CONTROL BOARD, MUMBALI

The Guidelines for Ready Mix Concrete (RMC) Plants for siting criteria in the
State of Maharashtra.

NOTIFICATION
Date : 17 /10/2025

No. MPCB/JD(APC)/TB/B%39 - In exercise of the powers conferred under sub-section (1) of
section 54 read with clause (z) of sub-section (2) and sub-section (1) Sub clause (b) & (h) of
section 17 of the Air (Prevention & Control of Pollution) Act. 1981 & Sub Section (1), Sub
Clause (n) and (o) of Section 17 of the Water (Prevention & Control of Pollution) Act. 1974,
the State Government, after consultation with the Maharashtra Pollution Control Board hereby
notifies the Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC Plant
in the entire State of Maharashtra, the Environmental norms to be imposed on RMC plant for
additional control measures to be imposed to abate/mitigate pollution, to protect public health
in the surrounding areas.

PREMABLFE

The Hon'ble High Court of Judicature at Bombay on its Own Motion has registered
Suo-Moto Public Interest Litigation bearing No. 3/2023 on the basis of Articles published in
Local Newspapers regarding deteriorating air quality in Mumbai and surrounding areas. In
compliance with the various orders passed by the Hon’ble High Court in the said matter, the
Maharashtra Pollution Control Board has taken various initiatives to improve air quality in
MMR area.

Urbanization is taking place on a large scale in the state of Maharashtra. Construction
is a major part of urbanization and Ready-Mix Concrete (RMC) Plants are essential for this &
RMC plants located in the city are one of the source of air pollution. Based on above situation
& huge construction activity, we need to restrict the air pollution in the State by taking stringent
measures to control air pollution.

Therefore, initially, MPC Board has issued Notification regarding Guidelines for siting
criteria of RMC plants for only specific MMR area vide dated 27/11/2024 after the guidelines
in the State of Maharashtra vide dated 07/11/2016.

Now, considering the deterioration of Air Quality in the State of Maharashtra, it is
decided to issue Guidelines for RMC plants throughout entire State of Maharashtra.

DEFINITION:

(i) Ready Mix Concrete (RMC): Ready-mix concrete is concrete that is manufactured in a
factory or batching plant, according to a set recipe, and then delivered to the work site, by
truck mounted in—transit mixers.

i) Fommcrc:al Plant: A concrete batching plant set up for the purpose of supply of RMC to

B R gmst" agrs who require this for their construction.
i1 3\ % ti ant: A Concrete Batching Plant which has been set up by RMC manufacturer or
%\ ,&&)mr}\ r any other for the sole purpose to supply RMC to a dedicated project sites

o
:Iacate 1 the same premises.

- e ——— .f \
& E‘R N\r ‘é 7 MPCB guidelines for RMC Plants_2025. Page 1 of §
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A. APPLICABALITY-

i) RMC Plants are covered under the Consent management regime of the Maharashtra
Pollution Control Board under Orange Category.

(iil)  The permissions / grant of NOC shall be issued by the concerned local body/
appropriate planning authority. Development permission from planning authority,
Land ownership- lease/ ownership documents.

B. SITING CRITERIA-

The following Sitting Criteria shall be considered for the establishment of RMC Plant.

1). Commercial Plants -

1) New commercial plants should not be located within 200 mtr. from schools.
colleges, hospitals (above 50 beds) and Courts.

2) New commercial plants should not be located within 50 mtr. distance from nearest
human habitation in MMR area except notified industrial area but the plant should
be totally covered mandated from the day of operation.

3) All existing/ new RMC plants shall be covered from all sides by using tin / similar
type of material like a box structure for following sections of RMC plants.

i. Raw material handling,
ii. Silos,
iii. Loading & unloading area including conveyor belt,
iv. Mixing unit, hopper bottom (main plant).
Or
The total plant area shall be fully covered from all sides.

4) Existing plants shall provide Box type structure and fully covered plant within a
period of 01 month from the date of issuance of this Notification and shall submit
Bank Guarantee of Rs. 25.0/- Lakh towards Operation & Maintenance of Pollution
Control system of the RMC plant.

5) Expansion activities for the existing commercial plants shall apply for Consent to
Establish for Expansion, it will be treated as a proposed unit (new unit).

6) Other conditions with respect to provisions of Air / Water Pollution control system
shall be incorporated in the Consent to Establish/Operate.

2). Captive Plants —

1) Existing plants shall provide Box type structure and fully covered plant within a period
of 01 month from the date of issuance of this Notification and shall submit Bank
Guarantee of Rs. 15.0/- Lakh towards Operation & Maintenance of Pollution Control
system of the RMC plant.

2) After possession / completion on Occupancy Certificate of project for which Consent
to Operate is granted, the Captive plants shall be shifted / dismantled within a period
of 1 month from the premises after 70% occupancy of the project.  _

3) Allexisting/ new RMC plants shall be covered from all sidesby usmg fin fsimilar type
of materla] like a box structure for following sections ot R\ffC pial’its\ # N

. Raw material handling, g SINGHAN X\
ii. Silos, o comoa Ot | <L) \
iii. Loading & unloading area including conveyor bell 227 Mo ’ C)
iv. Mixing unit, hopper bottom (main plant). i W"“*“ vt S

Or N s e,

The total plant area shall be fully covered from all m‘dc = “‘\; '
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4) The project proponent should comply with other locational statutory requirements in
force such as Development Control (DC) Rules & as per MoEF & CC guidelines etc.,
while obtaining Consent to Establish from the Maharashtra Pollution Control Board.

5) Other conditions with respect to provisions of Air / Water Pollution control system
shall be incorporated in the Consent to Establish/Operate.

If the captive plant is not located within the premises of the project, then the criteria
of commercial plant is applicable (Except for public projects).

C. Pollution control measures:
(a) Air Pollution Control:

(i) In-house measures:

1) Transfer points should be covered from all the sides.

2) The dust containment system shall be provided incorporating either of the following -
e Water sprinkling/Chemical dust stabilizing agent spraying system along the periphery
inside the premises of RMC.

» Tree plantation along the periphery inside boundary of the RMC premises be carried
out. The foliage of the trees shall adequately cover area up to about 20 feet. height. shall
be carried out.

3) Internal movement area shall be cement concreted /Asphalted.

4) Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be

carried out, with using compact mobile unit with vacuum system of high-pressure
cleaning.

5) Automatic two-level tyre washing facility shall be provided at entry and exit points, for
transit mixture vehicle.

6) Foggers/ Fogging system with minimum 50 mtrs of water mist fog shall be installed at
all dust generating sources.

7) CC TV cameras shall be installed at all the entry and exit points.

8) Global Positioning System (GPS) tracking system shall be installed to all RMC carrying
vehicles.

9) It will be responsibility of RMC plant to ensure all vehicles shall be thoroughly cleaned
before leaving RMC plant premises and is also cleaned at the place where RMC is
dispatched. In no case transit mixtures carrying material on its outer surface shall be
operated. Operator of the RMC plant will be held responsible for this lapse.

(ii) Raw material storage & handling:
1) Storage silos of cement & fly-ash shall be equipped with adequate capacity of dust
Collection system such as multi- cyclone followed by bag house assembly.
2) Handling of Cement, sand, fly ash, gypsum and aggregates shall be carried out with
mechanical closed system only.
3) Manual operations shall be permitted only in a closed shed which will be equipped with
dust control system at the loading point as well as roof top secondary dust control

nveyor belts of Sand, aggregate shall be covered with tin sheets and at transfer
ust collection system to be installed to avoid secondary fugitive emissions.

w materials must be stored in closed silos /bins of adequate capacity.
section of cement, aggregate & sand (equivalent) shall be equipped with
e capacity dust collection system. such as multi-cyclone followed by bag house,
0 limit dust emissions.
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7) Storage area of sand (equivalent) & aggregate shall be equipped with roof top water
sprinkler system.

8) The operation of the plant shall be interlocked with air pollution control devices.

9) Alternative power supply system should cover both the production and Air pollution
control system.

(iti)  The unit shall monitor ambient air quality at the plot boundary and meet the
following ambient air quality standards (24 hours Average)

Particulate Matter PM 10 Not to Exceed 100 pug/m3
Particulate Matter PM 2.5 Not to Exceed 60 ug/m3

(a) Commercial plants shall install standard sensor-based Air Quality Monitoring
System within the premises for parameters PM10 & PM2.5.

(b) Captive plants shall carry out ambient air quality monitoring twice a week for
24 hours.

(c) All such records shall be made available during inspection by MPCB officials.

(b) Water pollution control measures.

) The wastewater generated from the sources like washing, Transit Mixer washing,
Vehicle tyre washing and floor washing area shall be collected through well
designed drainage system in a collection tank and the same shall be treated by
providing comprehensive treatment system as is warranted to meet the disposal
standards mentioned below.

Standards of the treated effluent Quality

Sr. | Parameter Concentration Standards

No. I

1 ' pH . Between 5.5t09.0
|2 Oil & Grease ' Not to exceed 10 mg/1 3
'3 . Suspended Solids Not to exceed ' 100 mg/l

4 BOD (3 days) | Not to exceed ' 30 mg/1

5 | COD Not to exceed | 150 mg/1. |
L6 | TDS | Not to exceed ' 2100 mg/1 |

(II)  The treated effluent shall be reused in the process, water sprinkling system or
gardening / plantation only. There should not be any discharge of effluent from the
plant outside the project premises.

(c) Noise pollution Control Measures:
Ready mix concrete industry shall comply with the provisions under the Noise pollution
(Regulation and Control) Rule 2000, to control Noise Pollution.

(d) Solid waste treatment and disposal:

Solid waste from transit mixture washing, muck (debris/sludge) generaled trom RMC
shall either be reused through recovery unit/ Reclaiming system OR disposed of at ‘Ldesignmcd
approved site (Construction & demolition waste) by local body, for de bns conatructmn vl a\;e

{ - i : *\
171 C ﬂ
D. The following conditions shall be incorporated in the consent: | 22 K6 1501 } < ||
1) Project Proponent shall provide adequate water treatment and dxsposal Jau{ig'-' for
generated effluent from their activity. They shall comply with’ proylsmn andt:rx the

Water (Prevention and Control of Pollution) Act, 1974.
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2) Project Proponent shall provide adequate Air pollution control arrangement at the
source. They shall comply with the provisions under the Air (Prevention and Control
of Pollution) Act, 1981 and conditions prescribed.

3) Project Proponent shall comply the guidelines as per MoEF & CC Notification dated
29/01/2025 towards Locational criteria for Orange Category.

4) The remediation and restoration measure shall be taken by the project proponent in case
of any environmental pollution in the surrounding area due to emission/effluent in
excess of the standards being discharged/emitted into the environment and violation of
consent conditions and thereby causing environmental pollution.

5) The captive RMC plants shall not act as a commercial plant if found acting as a
commercial plant then it shall be closed permanently.

6) Operation of RMC plant shall be in daytime only in non MIDC area. The Day time shall
mean from 6 a.m. to 10 p.m.

7) The Maharashtra Pollution Control Board reserves its rights to impose any stringent
standards if so required.

All new Commercial and captive RMC plants in MMR will be approved by Joint
Director (Air Pollution Control), HQ.

These guidelines are applicable throughout the State of Maharashtra and supersede
earlier guidelines dated 07/11/2016 and 27/1 1/2024.

These guidelines are applicable with immediate effect from the date of issue of this
Notification.

This Notification for guidelines is issued as per the approval of the Competent
Authority of MPC Board.

Cz{j (
Date- Y7 /10/2025 (M. D:;{ndnr Singh/1as)

Mem#er Secretary
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SBUT/LTR/9494 13t May 2025

To,

Regional Officer-Mumbai,
Maharashtra Pollution Control Board
Regional Office, Mumbai

Kalpatru Point, 1st Floor, Sion Circle,
Sion (E), Mumbai:400 022.

Dear Sir,

Re: Your Interim Directions U/no MPCB/ROM/ID/2505090004 dated 9%
May, 2025

1. We are in receipt of the Interim Directions U/no MPCB/ROM/ID /
2505090004 dated 9% May, 2025

2. As per the directions interim directions , we will control the Air Pollution ,
Noise Pollution and maintain Ambient Air Quality and Noise Quality as per
the standards.

3. As per the interim order, you have directed to that the Bank Gaurantee (BG)
of Rs 1 Lakhs will be forefeited.

4. Here we request in stead of Forefeiting the BG , please accept the DD
amounting to Rs 1 lakhs in the name of MPCB, Mumbai.

)

Kindly acknowledge the DD u/no. 432657 dated 13.05.2025 amounting to
Rs.1 Lakh and issue the receipt of the Same.

Saifee Burhani Upliftment Trust
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